0.A.707/2011

ORDER DATED 24® OF OCTOBER. 2011

M5 Mohants. = i 0 s el Applicant
Vrs.
Union of India & Others ......... Respondents
Coram:
HON'BLE MR. CR.MOHAPATRA, MEMBER ADMN.
&

HON'BLE MR. AK. PATNAIK, MEMBER JUDL.

Heard Sri S.K. Ojha, Ld. Counsel appearing for the applicant
and 5n D.K. Behera, Ld. ASC for the Respondents on whom a copy of this
O.A. has already been served and perused the materials placed on record.

2. This Origmal Application has been filed with a prayer to
direct the Respondents to review the ACR of the applicant and extend the
benefit of MACP w.e f. 01.09.2008 placing the applicant in the grade pay of
Rs.7600/-.

3. During the cowse of hearing Sn Ojha, Ld. Counsel for the
apphcant brought to our notice that the applicant has filed a representation to
the Respondent No.2 vide Annexure-A/5 dated 21.04.2011 and having
received no response, he has moved this Tribunal in the present O.A. He
further submufted that he would be satisfied if a direction is issued to
Respondent No.2 to consider the pending representation vide Annexure-A/5
dated 21.04.2011 and dispose of the same within a specific time frame.

4. Having considered the submissions made and as agreed to
by the Ld. Counsel for the parties, without going info the merit of the case,
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Respondent No.2 is directed to consider and dispose of the pending
representation vide Annexure-A/S and pass a speaking & reasoned order as
per rule as expeditiously as possible preferably within a period of two
months from the date of receipt of copy of this order under intimation to the
apphcant.

5.With the above observation and direction, this Q.A. is
disposed of at the admission stage itself. No costs.

6. Send copy of this order along with copy of the OA. to
Respondent No.2 by speed post (at the cost of the apphcant) for
comphiance. Free copies of this order be also made over to the Ld. Counsel
for the parties.

7. 8n SK. Otha, Ld. Counse! appearing for the applicant
undertakes to deposit the postal requisites by tomorrow.

ol i,
MEMBER JUDL. it

¥B



